TTEM NO. 76 REG STRAR COURT. 2 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR MR. MV RAMESH
Petition(s) for Special Leave to Appeal (C No(s). 15698/2016
DR. VI BHAKUMARI Petitioner(s)
VERSUS

STATE OF UP & 2 ORS. Respondent ( s)
(with interimrelief and office report)
Date : 25/10/2016 This petition was called on for hearing today.
For Petitioner(s)

Dr. Vinod Kumar Tewari, Adv.

M. Chandra Shekhar, Adv.
For Respondent (s)

M. MR Shanshad, Adv.

Ms. Harshita Deshwal , Adv.

UPON hearing the counsel the Court made the follow ng
ORDER
Ms. Harshita Deshwal , Ld. Advocat e, appeari ng on behal f of
M. MR Shanshad, Ld. Advocate on Record, for all the respondents.
She represents t hat she has not been provi ded with t he copy of

pl eadi ngs. Ld. Counsel for t he petitioner shal | serve a copy of
t he pl eadi ngs on t he Ld. Counsel for t he respondents wi t hin a
period of one week. Ld. Counsel for the respondents shall file the
count er af fidavit Wit hin a peri od of f our weeks thereafter. After
expiry of five weeks, t he matter shal | be processed for listing
before the Hon&#39; bl e Court under the Rules.

(M V RAMESH)

Regi strar

PS



